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TCM-1II, North Eastern Railway, District Mau.

i Applicamnt
(Sri K.K. Srivastava)
VERSUS.

;S Union of India through its General Manager, North

Eastern Railway, Gorakhpur.
2. Chief Medical Superintendent, North Eastern Railway,

Varanasi.
=0 Divisional Railways Manager, Varanasi (North Eastern

Railway) .

e « RESPONdents
ORDER

Heard Sri K.K. Srivastava, learned counsel for the

applicant.

2. This application is seeking direction to the respondents
to consider the representation dated 8.1.2007. It is stated

in the representation that he met with an accident on

3.3.2004 and subsequently, he made several representations to
the respondents. The particular regarding representation has
not come in the file or under which law and provision, he
made a representation to the respondents for consideration.
Having put the question to the applicant’s counsel, at this
juncture, learned counsel for the applicant seeks permission
to withdraw the O.A. Accordingly, permission is granted. The
O.A. is dismissed as withdrawn. However, liberty is given to
the applicant to raise his grievance before the appropriate

forum in accordance with law.

Manish/-

| A el



